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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 03 OF 2025

THE MATTER OF:
Bhishm Tyagi ....Applicant
Versus
State of Uttar Pradesh & Ors. ....Respondents

REPORT ON BEHALF OF U.P. POLLUTION CONTROL BOARD
IN COMPLIANCE WITH THE ORDER DATED 09.05.2025

I, Dr. Umesh Chandra Shukla, aged about 53 years, S/o Pannalal Shukla

presently posted as Regional Ofﬁcer, Uttar Pradesh Pollution Control

Board (hereinafter referred to as UPPCB), Bijnor, do hereby solemnly

affirm and state on oath as under:

1. That in the official capacity mentioned above, I am acquainted with
the facts and circumstances of the case and as such I am competent
and authorized to swear this affidavit.

2. That this Hon’ble Tribunal vide order dated 09.05.2025 had
directed as follows:

“j 3. In view of the above, the Chief Secretary, Government of U.P
and Member Secretary, UPPCB are directed to issue appropriate

instructions in this regard. Compliance report regarding issuance

1
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of such instructions may be filed before this Tribunal by them

through duly authorized officers within two months.

...15. The District Magistrate, Bijnor and the Regional Officer,

That the Answering Respondent tenders an unconditional apology
to this Hon’ble Tribunal. It is submitted that the Answering
Respondent has the highest regard for this Hon’ble Tribunal and
aims to render effective assistance to this Hon’ble Tribunal in every
aspect. It is submitted that the Answering Respondent is committed
to fulfilling its statutory duties to implement Environmental Laws
and rules within the jurisdiction of the State of Uttar Pradesh. The
Regional Officer of UPPCB, Bijnor has submitted a detailed report
dated 23.07.2025 in compliance with the order dated 09.05.2025
passed by this Hon’ble Tribunal.

A true copy of the Report dated 23.07.2025 prepared by the
Regional Office of UPPCB, Bijnor, is annexed hereto and marked

as Annexure No. 1.
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4. That the Respondent No. 5 has obtained Udyog Aadhar from the
Ministry of Micro, Small and Medium Enterprises, Government of
India with UAN No.- UP17A0000535.
A true copy of the Udyog Aadhaar certificate is annexed hereto and
marked as Annexure No.2.

5. That the complaint letter dated 23.09.2024 was sent to the District

was received in the Regional Office of UPPCB, Bijnor on
01.10.2024 from the office of District Magistrate Bijnor. The said
industry was inspected by the Regional Office of UPPCB, Bijnor
on 01.10.2024. The then Regional Officer, Shri Vijay sent a notice
to the industry through office letter dated04.10.2024, A true copy
of the letter dated 04.10.2024 is annexed hereto and marked as

Annexure No 3.

6.  Thatthe industry had sent a reply to the Regional Office of UPPCB,

Bijnor vide letter dated 07.10.2024.

A true copy of the letter dated 07.10.2024 is annexed hereto and

marked as Annexure No 4.
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7. That pursuant to the complaint received against the industry
through IGRS portal, the industry was inspected on 19.10.2024 by
the authorized officers of the Regional Office of UPPCB, Bijnor.
A true copy of the inspection report is annexed hereto and marked
as Annexure No S.

. That at the time of inspection, the operation of the industry was

- found to be closed and the industry was found to have effluent

% treatment plant and air pollution control system in the form of wet

scrubber and stack monitoring arrangement on the chimney.

9. That in pursuance to the complaint regarding the destruction of
green crops around the industry and adverse effect on the yield of
crops due to the operation of the industry mentioned in the
complaint letter, a letter dated 04.10.2024 was sent to the District
Agriculture Officer, Bijnor. A true copy of the letter dated
04.10.2024 sent to the District Agriculture Officer, Bijnor is
annexed hereto and marked as Annexure No. 6.

10. That in response to the above, a report was sent through letter dated
15.10.2024 of the District Agriculture Ofﬁcer, Bijnor, in which it
is mentioned that the operation of the said unit does not have any
adverse effect on the nearby crops.

11.  That in pursuance to the complaint regarding the deteriorating

health of the population living around the industry, due to the
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operation of the industry mentioned in the complaint letter, a letter
dated 04.10.2024 had been sent to the Chief Medical Officer Bijnor.
A true copy of the letter dated 04.10.2024 sent to the Chief Medical
Officer, Bijnor is annexed hereto and marked as Annexure No 7.

That since no response was received from the Health Department,

*\ a reminder letter dated 04.04.2025 was again sent to the Chief
%\

0

Medical Officer, Bijnor by the Regional Office of UPPCB, Bijnor.

T |,
71A true copy of the letter dated 04.04.2025 is annexed and marked

axe W
Ao Q.
@Mm?ov/\@

hereto as Annexure No 8.

That a Joint inspection of the said industry was conducted on
21.01.2025 by the officials of UPPCB along with the Revenue
Department, Tehsil Chandpur, District-Bijnor. The industry was
not found to be operational at the time of inspection. A true copy of
the inspection report is annexed hereto and marked as Annexure
No.9.

That in compliance with the order dated 09.05.2025 passed by this
Hon'ble Tribunal, instructions have been issued to all the Regional
Officers of UPPCB by the Member Secretary, Uttar Pradesh
Pollution Control Board, vide letter dated 08.07.2025.

A true copy of the letter dated 08.07.2025 issued by the Member
Secretary, UPPCB to all Regional Officers of UPPCB is annexed

hereto and marked as Annexure No. 10.

5
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IS, That in view of the deficiencies found in the inspection of the
industry conducted by the Joint Committee on 07.03.2025, a notice
was sent to the Respondent No. 5 for compliance vide letter dated
05.04.2025.

A copy of the letter dated 05.04.2025 is annexed hereto and marked

as Annexure No. 11.

28.04.2025 is annexed hereto and marked as Annexure No. 12.

17.  That further, vide letter dated 29.04.2025 sent by the Regional
Office of UPPCB, Bijnor, a report was sent to the UPPCB
Headquarters with the recommendation to impose show cause
notice/environmental compensation.
A true copy of the letter dated 29.04.2025 is annexed hereto and
marked as Annexure No 13.

18.That Show Cause Notice dated 06.05.2025 was issued to the

Respondent No. 5 industry. A true copy of the Show Cause Notice
dated 06.05.2025 is annexed hereto and marked as Annexure No.
14.

19.  That in continuation of the show cause notice issued by the UPPCB

Headquarters, a closure order has been issued by the UPPCB

6
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against the Respondent No. 5. Environmental compensation of Rs,
50,23,296/- was also imposed against the Respondent No. 5 vide
letter dated 17.07.2025.
A true copy of the letter dated 17.07.2025 is annexed hereto and
marked as Annexure No. 15. |

20.  That to ensure compliance with the aforementioned closure order,

a joint committee was constituted by the District Magistrate Bijnor

lcts A true copy of the compliance report of the closure order is annexed

hereto and marked as Annexure No. 16.
21. That the present report is submitted before this Hon’ble Tribunal
for its kind perusal and necessary consideration.
e ——
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*....12. We are of the considered view that on making of complaint regarding euvisoumental
violarions by any aggrieved person, action in accordance with law must be faken by the concemed Dsmn
Magistrate and also by the concerned Regional Officer of the State.Pollution Control Board/U.T- Pdl:npn
Control Committee and the complaint ought to be disposed of by verifying the factual position and passing
reasoned order ina time bound manner and it will b ih the inerest of transparency and accountabiliry that
copy of order so passed is also supplied to the applicant so thar the applicant may, if aggrieved from such

order, avail appeopriate remedy in accordance with law, _
13. In view of the above, the Chief Secretary, Governinent of U P-and Member Secretary, UFPCB

are directed to issue appropriate instructions in this regard. Compliance report lt_g:rding‘isme of such
instructions may be filed before this Tribura] by then through duly authorized officers within two months.
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A To upgrade its Unit to Advanced Batch Automated Technology Process (ABAP) as per CPCB SOP
dated 16.01.2024 for "Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO) Units" and provide below mentioned features:

Automatic control systems such as Programmed Logic Control (PLC) for measurement and control
of temperature and pressure along with safety inter-locks in case of increase of temperature or
pressure to cut off heating of the reactor.

ii. Sensors along with alarm system at all the transfer points throughout the plant to detect any
leakage of flammable vapours from the system.
fii. Bypassarrangement for pyro gas from reactor door to primary condenser.

vi. Fire detectors, sprinklers and fire hydrant with necessary pumping system and water stnrage

should be provided in the process area, product and raw material storage area,

v. Provision for suction hoods over the gate of reactor and char bagging area,

vi. Water sprinkler system, and
vii, Mechanized arrangement for removal of char and steel scrap and arrangement of Nitrogen gas

(N) purging to address environmental and safety concerns.

B. Toincrease the height of its stack upto 30 meters as per Consolidated Consent & Authorisation.
C. To develop green belt across its periphery. The green belt may not be less than 5% of the total

area of the plot in line with CPCB SOP.
D. To provide concrete flooring for storage of Raw Material & End Products as required under CPCB
SOP.

£, To reglster under CPCB online Waste Tyre EPR Portal as per the provisions stipulated under
schedule-IX of the Hazardous & Other Waste (M&TM) Amendment Rules, 2022 for Utilization &
Management of Waste Tyre.

F. Toremove the spillage of carbon black Immediately from the agricultural land of complainant.

G, Toobtain permission for Change In Land Use from concerned department.
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Mmmm#mﬂmmm ¥0—03 /2026 Bhisbm Tyagl
Vs. State of Uttar Pradesh & Ors. ¥ wfitey st Rt 24012025 R 20002025 ¥
9 % g W et sfvff s A o @ e ¥

T & Wi ws sRa ofter, wf Ret § Ramee stowo Ho—0s /2026
Bhishm Tyagi Vs. State of Uttar Pradesh & Ors. # ity amdwr Rz 24012005 @ w9 &
R %o W RISHAW, WA-TTAIRETR, aeeio-viegy. frer-Roe &1 wgwr Préeer
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¥] Hazardous and Other Wastes (Management and Trasnboundary Movement) Amendment
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ii. For Recyclers and Retreaders the registration fee on the EPR Portal is Rs. 15000.0 and
Rs. 10,000.0 respectively. So taking Rs. 12,500 es an average, the EC to Recyclers and
Retreaders are as below:

For 1® Default - Rs. 12,500.0

For 2™ Default - Rs. Two times of first default i.e, Rs. 12,500.0 x 2=Rs. 25,000.0

For 3" Default - Two times of sccond default i.e. Rs. 25,000 x 2=Rs, 50,000.0
B. For informal/illegalSale/Storage/Transportaion/Retreading/Recycling of Waste Tyre

any non-registered entity/persan/shop/entity, EC Regimea 2 will by applicable and the

EC will be as below: :

EC = Rs, 12,5000 + Quantily of Waste Tyrc Seized x Rs 8.40 per Kg of sqized waste

Tyre

e o, Sowo Prdam W, RO & o3 Rtie 01082028 @
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To upgrade its Unit to Advanced Batch Automated Technology Process
(ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste
scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Units" and provide below mentioned features:

i, Automatic control systems such as Programmed Logic Control (PLC) for

ii.

iii.

vi.

vii.

P 2 =

=

measurement and control of temperature and pressure dlong with
inter-locks in case of increase of temperature or pressuré {0
heating of the reactor, Lo

Sensors along with alarm system at all the transfer points throughout the
plant to detect any leakage of flamimable vapours from the system.
Bypass arrangement for pyro gas from reactor door to
condenser.

Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,

and raw material storage area, .

Provision for suction hoods over the gate of reactor and char bagging
area,

Water sprinkler system, and

Mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N) purging to address environmental and
safety concerns.

To increase the height of its stack upto 30 meters as per Consolidated
Consent & Authorisation.

To develop green belt across its periphery. The green belt may not be
less than 5% of the total area of the plot in line with CPCB SOP.

To provide concrete flooring for storage of Raw Material & End
Products as required under CPCB SOP.

To register under CPCB online Waste Tyre EPR Portal as per the
provisions stipulated under schedule-1X of the Hazardous & Other Waste
(M&TM) Amendment Rules, 2022 for Utilization & Management of
Waste Tyre.

To remove the spillage of carbon black immediately from the agricultural

land of complainant.
To obtain permission for Change in Land Use from concemed

-] '
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1. At the very outset the [ 918 @I TR T Fawdl 06.05, | STATTHR
Notice puts forth that the [ 2025 # #rrii  wosfodo g show | firg
present SCN s an | ¥o%-03/2025 Wi ) ¥ Sowo YT ¥ | W01
s/ % aRe smdw few 24012028 % wd |
aftem

exercise undertaken

afterthought and = a0 | oo & srpwren o o wgwr WY
without due diligence % el 9
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due FWE B TRV T Afew ol R L1
and consideration of the | myy ar| v wgw Frfwwr e 17.03.2028 #
status of the issue at| oy war a1 fis www verd Ew I wEE
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JPRCB-CROLOMISC 2872/2025-0IRT-UPPCH

(hercinafter referred 10 @ * v g P T Ted w3 R 2507

CCA) dated 25.07.2023 was ma*mﬂhﬂ#ﬂﬁmn\'_&w

duly issued by the UPPCB in ottt Rrar e | dgEa Prde RIS

accordance with Section 25 of | g3,

the Water (Provention & | rgaiey 4 SeveE N Syl 6 T b

Control of pollution) ACt | aur 2t gt Pt v g dam A T
faar

1974 ( hercinafter the Water
Act’) as also under Section 21 eosloflo @ T ST

of the Air (Prevention & | ¥ .

Control of pollution) Act, T e, TERtE @ R

1981 ( hereinafier the Air = gy | Sw wgaw PR RAw 17.03.
2025 # qran Tar % ¥

Act')

3. Notably, the said CCA grants W& 03 & HeE SR 81
authorization to the Notice from
01.082023 10 31.07.2028 and is
valid for manuficturing  of
following products;

Fumace Oil ( 2.5MT/day)
Carbon Black (2.5 MT/day)

Steel Wire ( 200 kg/dsy)

4. T must thus be noted that | W FYOEM [eAr 17032025 R

u
the Notice herein has been ‘\‘?mt?s‘m‘m%ﬁ

operating in complete and ,

’ ¢ | Py @3 g ol wwoalofo FT ISTT W
absolute compliance with :
the said CCA as also the T T I S
law governing the same.
5. Additionally, the | TUTR9, @1 (@ wewrg URAg wAred
“Guidelines for | TR 2t S F-HoTHOSRO Joi (o)
Environmental

arafire R

Compensation (EC) under
Westo Tyro EPR Regime” | o o 4 ol B,
were  notified  from | yufire mm}
03.00.2024 however the

™
manner of calculation to the ZT AR i
EC by the UPPCB s sitremg S T fodlosmo ¥y Wt awr

-
misplaced and eTONCOUS. | o
The guidelines provide for mm“"”“
a registration fee based | o wrhor Aar P # ) wh mw A
calculation’ of | v wgewr Friaw W g v wveR @
compensation _under EC fats 21,07, et

S Bl
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UPPCB-CRCLOMISC/2872/2028-CIRT-UPPCD 172N TA4 /2025

uhuwglnhdonazh:eiyhyzrh: W Todo Ro-2 @ omN W @ fha
clear in lllmlllllllulhll:irlll“ % o7 .il f:; :Lhm m;:; A

there is an EPR violation the
same shall be caleulated as a sum
of the (1) Registration feo dofault,
(2) Quantity of seized tyre, and
(3) Multiplier of Rs 8.40 per kg
of such seizure.
9. As has already been outlined
above, there is no seizure of
any illegal tyre made by the
UPPCB and its calculation
rests on an assumptive basis
entirely.

E
%
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VS CEELEEEE
§%§3§§§§§5§3§
3331131121
s2ifradzed
HREITE
oy A% gﬁ'?
PR

10. ﬂ:iﬂs mulifd:dfﬂmwmwfl“_u THTE I U3 NG (54 T § 1% (em 10 /19,
nbove outlin € answering O HIIT ﬂm e
Noticee puts forth that being the 042025 % A b
openator of the recycling palnt, m b &R
complisnce  of the joint 3 T4
committee report was in the * favay mar | &fra wrafea o @ sfteeRat
process of outlining its responses/ | gTRT R 05052025 fard fRaré
replies to the remediel actions of [ 3
outlined vide said report and duc wfre e
o the calamitous events of the # P WA W
intervening night of | oM W off WA ¥ A
18/19.04.2025, the enlire
recycling plant was devastated
and  substantially  extensive
damage was caused. Manifestly
thus, no manufacturing/ industrial
activity has been undertaken.
That the answering Noticee had
earlier followed the guidelines
issued by the UPPCB for the
installation of the ETP ( effluent
wreatment plant) and the same
was installed ot the carlicst and B LA
information for the same was | godloamo Wé@ oy SfiETa
given 10 the department . T A
Furthermore, the chimney stack :i_* 4 ™ R 1 s
installed nt the TPO is having
height of 30 mirs and the same B
has been erroncously maentioned
in the joint committce report s
21 mus becsuse tho Incorrect
records mainisined by the
UPPCB. The Noticee herein has
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, ok der-cost A - TR AEENT-TYT, MG |

1/211744/2025
UPPCB-CRCLOMISC/ 28722025 -CIR7-UPPCR

knowledge of the answering
respondent and therefare
necessary changes could nol be
made according the mew SOP.
The answering respondent came
1o know about the new SOP only
after reading the joint committee
report submitted in the NGT,
Delhi

Therefore  keeping  in
consideration the above- outlined
submissions of the Notices hereln
. the matter at hand is sub-judice
and the Notices has fully
complied with all the directions
as issued fo it by the Hon'ble
National Green Tribunal. In fact,
n time period Of 6-8 weeks has
been granted to it to file ity
compliance  affidavit  and
therefore no adverse and coercive
action ought to be taken ngainst
it devoid of directions from the
Hon'ble NGT,

TE & g A 2 grSEiv, TM-TMIggd, Meeie-aRyR, weIR-ReER
mmﬁﬁmﬁnmﬁw%m%ﬁ,hﬁﬁm
sl g RAis 30052025 B R Ty Sw e srETER. Ao 3
THY T8 9 9y :

7% ¥ 3o @ g A g o FRor T AR B T A S
WSS TR A1 | §9T8 G S yewer e A grr @i & T sop @
TR T gof o R ¥ od wufeew, o @ ooy wRad wEmen, W
TR EN I e RAE 21072022 B wiReEt B oo ¥ R s
o @ré @ e w godoammo ¥ Sl & wwrm war &

75 5 Arra wgha eRa sifawer gRT shogo @03 /2025 Bhishm Tyagi
Vs. State Of UP and Ors. % wiita amew RAMw 00.05.2025 ¥ fey Prder ol 5
L2

"wu....19. The District Magistrate, Bijnor and the Superintendent of Police, Bijnor
are directed to ensure that the Respondent No. 5 does not illegally operate the plant in
question......"

i g et @ gfera e a3 e Ay s (R
aun fraa) sffgm 1981 W OR-317 WURT 21(4) ¥ smvfa vorr i 2w
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8. mﬁsmmmammmmemmmwm.
m—mﬂ.m—w,m—m#vﬁﬁﬂmﬁmmm
m@mﬁmﬁwmﬂmli

ma?ammaﬁﬁmgéﬁfmwﬁmﬂﬂ#ﬁmmmzsw
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iR s @ o R

e o wateein sRef @ e 5 50,23,296/- (Fifty Lakh Twenty Three
Thmmrdrowuundrednmysuonmﬂ1sﬂ=l$wamm.wah=rﬂtuamﬁxw
T v it v A e 3 SR ae gRfe e al

auma%matﬁﬂﬂaqwmﬂmaﬁwrﬁmomw-mmm
Twenty Three Thousand Tow Hundred Ninty Six only) &1 J7I- Payment Gateway (URL:
hitp://erp.cshiksa.net/DirectFeesv3/UPPCB) @ Wegd ¥ Dedicated Account ¥ 15 TR
$wwm§ﬁﬁmﬁ;mmmcam$am$m L

Py faftree o & ¥4 TX-
1—Nature of Pollution /¥gI° B FPfi— Air Pollution
2—Regional Offices /&% Frataa— Bijnore

3—EC imposed in compliance /AT & & smar T-  UPPCB

Digitally signed by
RAM GOPAL

Date: 17-07-2025
. frenfrerd Rk 31 gEed ey i)
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*....12. We are of the considered view that on making of complaint regarding euvisoumental
violarions by any aggrieved person, action in accordance with law must be faken by the concemed Dsmn
Magistrate and also by the concerned Regional Officer of the State.Pollution Control Board/U.T- Pdl:npn
Control Committee and the complaint ought to be disposed of by verifying the factual position and passing
reasoned order ina time bound manner and it will b ih the inerest of transparency and accountabiliry that
copy of order so passed is also supplied to the applicant so thar the applicant may, if aggrieved from such

order, avail appeopriate remedy in accordance with law, _
13. In view of the above, the Chief Secretary, Governinent of U P-and Member Secretary, UFPCB

are directed to issue appropriate instructions in this regard. Compliance report lt_g:rding‘isme of such
instructions may be filed before this Tribura] by then through duly authorized officers within two months.
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A To upgrade its Unit to Advanced Batch Automated Technology Process (ABAP) as per CPCB SOP
dated 16.01.2024 for "Recycling of Waste scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas
and Char in Tyre Pyrolysis Oil (TPO) Units" and provide below mentioned features:

i. Automatic control systems such as Programmed Logic Control (PLC) for measurement and control
of temperature and pressure along with safety inter-locks in case of increase of temperature or
pressure to cut off heating of the reactor.

ii. Sensors along with alarm system at all the transfer points throughout the plant to detect any
leakage of flammable vapours from the system.

fii. Bypassarrangement for pyro gas from reactor door to primary condenser.

vi. Fire detectors, sprinklers and fire hydrant with necessary pumping system and water stnrage
should be provided in the process area, product and raw material storage area,

v. Provision for suction hoods over the gate of reactor and char bagging area,

vi. Water sprinkler system, and

vii, Mechanized arrangement for removal of char and steel scrap and arrangement of Nitrogen gas
(N) purging to address environmental and safety concerns.

B. Toincrease the height of its stack upto 30 meters as per Consolidated Consent & Authorisation.

C. To develop green belt across its periphery. The green belt may not be less than 5% of the total
area of the plot in line with CPCB SOP.

D. To provide concrete flooring for storage of Raw Material & End Products as required under CPCB
SOP.

£, To reglster under CPCB online Waste Tyre EPR Portal as per the provisions stipulated under
schedule-IX of the Hazardous & Other Waste (M&TM) Amendment Rules, 2022 for Utilization &
Management of Waste Tyre.

F. Toremove the spillage of carbon black Immediately from the agricultural land of complainant.

G, Toobtain permission for Change In Land Use from concerned department.
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ii. For Recyclers and Retreaders the registration fee on the EPR Portal is Rs. 15000.0 and
Rs. 10,000.0 respectively. So taking Rs. 12,500 as an average, the EC to Recyclers and
Retreaders are as below:

For 1% Default ~ Rs. 12,500.0

For 2" Default - Rs. Two times of first default i, Rs. 12,500.0 x 2=Rs. 25,000.0

For 3" Default - Two times of sccond default i.e. Rs. 25,000 x 2=Rs, 50,000.0
B. For informal/illegalSale/Storage/Transportaion/Retreading/Recycling of Waste Tyre by

any non-registered entity/person/shop/entity, EC Regime 2 will by applicable and the

EC will be as below: ,

EC = Rs, 12,5000 + Quantily of Waste Tyrc Seized x Rs 8.40 per Kg of sqized waste

Tyre

e o, Sowo Prdam W, RO & o3 Rtie 01082028 @
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To upgrade its Unit to Advanced Batch Automated Technology Process
(ABAP) as per CPCB SOP dated 16.01.2024 for "Recycling of Waste
scrap for the recovery of Tyre Pyrolysis Oil, Pyro Gas and Char in Tyre
Pyrolysis Oil (TPO) Units" and provide below mentioned features:

i, Automatic control systems such as Programmed Logic Control (PLC) for

ii.

iii.

vi.

vii.

P 2 =

=

measurement and control of temperature and pressure dlong with
inter-locks in case of increase of temperature or pressuré {0
heating of the reactor, Lo

Sensors along with alarm system at all the transfer points throughout the
plant to detect any leakage of flamimable vapours from the system.
Bypass arrangement for pyro gas from reactor door to
condenser.

Fire detectors, sprinklers and fire hydrant with necessary pumping
system and water storage should be provided in the process area,

and raw material storage area, .

Provision for suction hoods over the gate of reactor and char bagging
area,

Water sprinkler system, and

Mechanized arrangement for removal of char and steel scrap and
arrangement of Nitrogen gas (N) purging to address environmental and
safety concerns.

To increase the height of its stack upto 30 meters as per Consolidated
Consent & Authorisation.

To develop green belt across its periphery. The green belt may not be
less than 5% of the total area of the plot in line with CPCB SOP.

To provide concrete flooring for storage of Raw Material & End
Products as required under CPCB SOP.

To register under CPCB online Waste Tyre EPR Portal as per the
provisions stipulated under schedule-1X of the Hazardous & Other Waste
(M&TM) Amendment Rules, 2022 for Utilization & Management of
Waste Tyre.

To remove the spillage of carbon black immediately from the agricultural

land of complainant.
To obtain permission for Change in Land Use from concemed

-] '
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1. At the very outset the | ¥1€ ami DI TN ACH [5AI® 06,08, | SWIIR
Notice puts forth that the | 225 ¥ wrrdia  wwosflodlo  grr afow | g
present SCN s an | ¥9-03/2025 dw =l T SoR0 IO A | W01
afterthought  and  an s % ot smdw e 24012028 ¥ ond | @
caercse undertaken | T 3 T T T 08 B e
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status of the issue at| oy war a1 fis www verd Ew I wEE
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JPRCB-CROLOMISC 2872/2025-0IRT-UPPCH

(hercinafter referred 10 @ * v g P T Ted w3 R 2507

CCA) dated 25.07.2023 was ma*mﬂhﬂ#ﬂﬁmn\'_&w

duly issued by the UPPCB in ottt Rrar e | dgEa Prde RIS

accordance with Section 25 of | g3,

the Water (Provention & | rgaiey 4 SeveE N Syl 6 T b

Control of pollution) ACt | aur 2t gt Pt v g dam A T
faar

1974 ( hercinafter the Water
Act’) as also under Section 21 eosloflo @ T ST

of the Air (Prevention & | ¥ .

Control of pollution) Act, T e, TERtE @ R

1981 ( hereinafier the Air = gy | Sw wgaw PR RAw 17.03.
2025 # qran Tar % ¥

Act')

3. Notably, the said CCA grants W& 03 & HeE SR 81
authorization to the Notice from
01.082023 10 31.07.2028 and is
valid for manuficturing  of
following products;

Fumace Oil ( 2.5MT/day)
Carbon Black (2.5 MT/day)

Steel Wire ( 200 kg/dsy)

4. T must thus be noted that | W FYOEM [eAr 17032025 R

u
the Notice herein has been ‘\‘?mt?s‘m‘m%ﬁ

operating in complete and ,

’ ¢ | Py @3 g ol wwoalofo FT ISTT W
absolute compliance with :
the said CCA as also the T T I S
law governing the same.
5. Additionally, the | TUTR9, @1 (@ wewrg URAg wAred
“Guidelines for | TR 2t S F-HoTHOSRO Joi (o)
Environmental

arafire R

Compensation (EC) under
Westo Tyro EPR Regime” | o o 4 ol B,
were  notified  from | yufire mm}
03.00.2024 however the

™
manner of calculation to the ZT AR i
EC by the UPPCB s sitremg S T fodlosmo ¥y Wt awr

-
misplaced and eTONCOUS. | o
The guidelines provide for mm“"”“
a registration fee based | o wrhor Aar P # ) wh mw A
calculation’ of | v wgewr Friaw W g v wveR @
compensation _under EC fats 21,07, et
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there is an EPR violation the
same shall be caleulated as a sum
of the (1) Registration feo dofault,
(2) Quantity of seized tyre, and
(3) Multiplier of Rs 8.40 per kg
of such seizure.
9. As has already been outlined
above, there is no seizure of
any illegal tyre made by the
UPPCB and its calculation
rests on an assumptive basis
entirely.
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nbove outlin € answering O HIIT ﬂm e
Noticee puts forth that being the 042025 % A b
openator of the recycling palnt, m b &R
complisnce  of the joint 3 T4
committee report was in the * favay mar | &fra wrafea o @ sfteeRat
process of outlining its responses/ | gTRT R 05052025 fard fRaré
replies to the remediel actions of [ 3
outlined vide said report and duc wfre e
o the calamitous events of the # P WA W
intervening night of | oM W off WA ¥ A
18/19.04.2025, the enlire
recycling plant was devastated
and  substantially  extensive
damage was caused. Manifestly
thus, no manufacturing/ industrial
activity has been undertaken.
That the answering Noticee had
earlier followed the guidelines
issued by the UPPCB for the
installation of the ETP ( effluent
wreatment plant) and the same
was installed ot the carlicst and B LA
information for the same was | godloamo Wé@ oy SfiETa
given 10 the department . T A
Furthermore, the chimney stack :i_* 4 ™ R 1 s
installed nt the TPO is having
height of 30 mirs and the same B
has been erroncously maentioned
in the joint committce report s
21 mus becsuse tho Incorrect
records mainisined by the
UPPCB. The Noticee herein has
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never neglecied to udhere 1o the
guidclines  issued  qua s
open
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knowledge of the answering
respondent and therefare
necessary changes could nol be
made according the mew SOP.
The answering respondent came
1o know about the new SOP only
after reading the joint committee
report submitted in the NGT,
Delhi

Therefore  keeping  in
consideration the above- outlined
submissions of the Notices hereln
. the matter at hand is sub-judice
and the Notices has fully
complied with all the directions
as issued fo it by the Hon'ble
National Green Tribunal. In fact,
n time period Of 6-8 weeks has
been granted to it to file ity
compliance  affidavit  and
therefore no adverse and coercive
action ought to be taken ngainst
it devoid of directions from the
Hon'ble NGT,
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75 5 Arra wgha eRa sifawer gRT shogo @03 /2025 Bhishm Tyagi
Vs. State Of UP and Ors. % wiita amew RAMw 00.05.2025 ¥ fey Prder ol 5
L2

"wu....19. The District Magistrate, Bijnor and the Superintendent of Police, Bijnor
are directed to ensure that the Respondent No. 5 does not illegally operate the plant in
question......"
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Twenty Three Thousand Tow Hundred Ninty Six only) &1 J7I- Payment Gateway (URL:
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Py faftree o & ¥4 TX-
1—Nature of Pollution /¥gI° B FPfi— Air Pollution
2—Regional Offices /&% Frataa— Bijnore

3—EC imposed in compliance /AT & & smar T-  UPPCB

Digitally signed by
RAM GOPAL

Date: 17-07-2025
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